
WA No.12/2014 
In WP(C)No.284/2012 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF JUSTICE (ACTING) 
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

 
 

12.11.2014 
 
  Learned counsel for appellant prays for and is granted 10 (ten) days’ 

time to find out case laws and argue. 

  List thereafter on 24.11.2014.  

 

    

JUDGE     CHIEF JUSTICE (ACTING) 

 

Lam 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



WA. No. 8 of 2011 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

12-11-2014 

  

 Mr. KC Gautam, learned counsel, for appellant prays for and is 

granted one week’s time to seek instruction regarding engagement of a 

Sr. Advocate. List on 20-11-2014. 

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 



WA. No. 10 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

12-11-2014 

  

 Mr. SC Shyam, learned Sr. counsel, prays for and is granted 

2(two) weeks’ time to prepare a brief synopsis of his arguments with 

case laws not exceeding four pages for early disposal of the case. He 

shall also file the complete records of the writ petition.  

 List on 26-11-2014. 

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 



WA. No. 28 of 2013 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

12-11-2014 

  

 After arguing at some length, learned counsel for appellant prays 

for and is granted time till 18-11-2014 to prepare the matter. 

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 



WA. No. 31 of 2011 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

12-11-2014 

  

 On joint request by learned counsel for the parties, let this matter 

be listed on 20-11-2014 for argument.  

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 



WA. No. 35 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

12-11-2014 

  

 Issue notice to Secretary, Legal Affairs and Legislative Affairs, 

Govt. of India, to produce the file connected with drafting of Act No. 5 of 

2009 (Section 28) that came into force on 31-12-2009, just for 

assistance to the Court as to why the expression ‘recommendation’ was 

inserted in Section 357-A and not the word ‘direction’. We shall 

appreciate if the reports of Law Commission, and Parliamentary 

Committee, and copy of parliamentary debates etc, if any, on the 

subject matter are also submitted to the Court. 

 These informations are needed also in view of the fact that there 

is no discussion/observation on the issue in the judgment in Mohd. 

Haroon and Ors-v-Union of India and Anr [(2014) 5 SCC 252]. 

Learned Advocate General, State of Meghalaya, and a Senior Law 

Officer of Govt. of India, may assist the Court for clarification of the 

position. 

 List on 27-11-2014. 

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 



WA. No. 42 of 2011 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

12-11-2014 

  

 Learned counsel for respondents prays for and is granted one 

week’s time to argue the matter. List on 19-11-2014. 

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 



WA. No. 46 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

12-11-2014 

  

 Learned counsel for respondents prays for and is granted one 

week’s time on the ground that learned counsel on record, Mr. A. Khan, 

is in personal difficulty. List on 19-11-2014. 

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 



WA. No. 72 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

12-11-2014 

  

 Mr. Ranbir Kumar, appellant in person, states that after his Post 

Graduation in Mathematics from the University of Bihar, Muzaffarpur, 

he was enrolled for M.Phil Course in Delhi University. He has also 

received Diploma in Industrial Mathematics from Kaiserslautern 

University, Germany. It is also his submission that he has acquired 

teaching experience in Mathematics from Germany as well as England. 

Thus, he states that it is only because of professional jealousy that he 

has been deprived of his legitimate claim for appointment as teacher in 

mathematics. In that view of the matter, it would be appropriate for the 

appellant in person to produce the attested copy of the testimonials of 

his academic qualifications. 

 List this matter after 8(eight) weeks on the request of appellant in 

person to produce the certificates of academic qualifications.   

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 



WA. No. 11 of 2013 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

12-11-2014 

  

 Mr. N.Mozika, learned counsel, makes a mention on behalf of 

Mr. HS Thangkhiew, learned Sr. counsel, for adjournment on the 

ground of personal difficulty of the latter. Let this matter be listed after 

one week on 20-11-2014. 

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 



WA No. 66 of 2014 
IN WP(C) No. 56 of 2013 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH, 

 CHIEF JUSTICE (ACTING) 
THE HON’BLE MR JUSTICE SR SEN 

 
12.11.2014 
 

 

Shri SC Shyam, learned senior counsel prays for and 

is granted two weeks’ time to file affidavit to show the 

status of processing of the matter in the Ministry of Home 

Affairs, Govt. of India, New Delhi. 

List thereafter on 26.11.2014. 

 

 

  

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 



WA No. 67 of 2014 
IN WP(C) No. 218 of 2013 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH, 

 CHIEF JUSTICE (ACTING) 
THE HON’BLE MR JUSTICE SR SEN 

 
12.11.2014 
 

 

Shri SC Shyam, learned senior counsel prays for and 

is granted two weeks’ time to file affidavit to show the 

status of processing of the matter in the Ministry of Home 

Affairs, Govt. of India, New Delhi. 

List thereafter on 26.11.2014. 

 

 

  

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 



WP(C) No. 149 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE SR SEN 
 
12.11.2014 
 

 

On request by learned counsel for petitioner, let this 

matter be listed on 18.11.2014. 

 

 

  

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 



WP(C) No. 356 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE SR SEN 
 
12.11.2014 
 

 

Learned counsel for petitioner prays for and is 

granted time till 18.11.2014 to argue the matter. 

List thereafter on 18.11.2014. 

 

 

 

  

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 


